
E.FIR No. : 024908/19 
PS : Bhajanpura 

/s:379/411 1PC 
Bail application of applicant/accused Pratap @ Dhanda 

02.2021 
Vide this order. I shall dispose off the bail application U/s 437 

Cr.P.C. moved on behalf of applicant/accused Pratap @ Dhanda. 

Pr.Shri Vikram Singh Bhatia. LAC for the applicant. 

Copy of bail application and other relevant documents were 

received through e. mail. 

Reply liled by 10. 

Ld. Counsel for the applicant / accused submits that applicant is 

in JC siee 31.08.2020 and he has been falsely implicated in the present case. 

othing has been recovered from him. He is no more required for custodial 

interrogalion. Bail has been prayed on these grounds. 

In his reply. 1O has opposed the bail. 

In vieW of the fact that chargesheet has been filed and 

11NCsugialion is cOmplete and no purpose would be served by keeping him 

hehind he bars. applicant accused is admitted to bail on his furnishing a 

personal bond in the sum ol Rs. T0,0OO/- with one surety in the like amount. 

Bail application is disposed off accordingly. 

Copy be sent to the Jail Superintendent.

(Rupinlder Singh Dhinan) 
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IR No. :003788/2 

P'SBhuj.npura 
Stt s.Unknown 
chiele No. : DI-IVC-3286 

1702.2021 

Pr. Shri Omvir Singh. Counsel for applicant alongwith applicant in 

person. 

Shri Priyanshu Vashist, Counsel for Financer Cholamanadlam. 

Reply of 10 received as per which the vehicle in question has 

already been released to the Financier of the vehicle as the applicant had not 

pad the installments.

Counsel for financier submits that they are willing to settle the 

matler with the applicant. Applicant also submits that he is willing to settle 

he present matter. Accordingly, both parties have filled the mediation form. 

They are referred to the mediation center for 18.02.2021 at 2:30 PM through 

VC and for reporting before this court on 01.03.2021. 

In the meantime. report be called from SHO concerned regarding 
the release of vehicle to financier without order of any court for 01.03.2021. 

(Rupinder Singh Dhiman) 
MM-01/NE/KKD/17.02.2021 


